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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERAB/D BENCH: AT . -
HYDEREDBAD . . , -
0.E.NO. 77766 “ DALTE OF JUDGMENT:  _ o(mN7=95.
~ BETVEEN: - .
’N.N.BBB&ji . . . ) i .. App;ic&nt.
AND
1. Secretary to Covt. of Indis,
Dept. of Posts, Hew ODelhi,
2. Chisf Post Master General,
Andhrs Pradesh Circle,
Hyderabad. :
3. N.P, Mutvalappa
4. D, Moses !
5. A.Ramakrishnaish- . . _ .« Respondents.
COUNSEL FOR THE APPLICENT:  SHRI K.S.R'.Anjaneyulu.
COUNSEL FCR THE RESEONDENTS: SHRI ‘K, Ramuly -
Sr/Add1.CGEC’
CORBM: |
HON'BLE SHRI JUSTICE V.NEELZDRI RAC, VICE CHAIRMAN -
HON'BLE SHRI R.RZLNGIRAJEN, MEMEER (ADMM,) ' ‘ R
A
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To
1. The Secretary to Govt,of India,
Dept.of Posts, New Delhi.

2.' The Chief Postmaster General,
A.P.,Circle, Hyderabad.

3. One gopy to Mr.K,S.R.Anjaneyulu, Advocate, cal Hyd.
4. One opy to Mr K.Ramulu, Addl .,CGSC,CAT . Hyd,.

5. One gopy to Mr.N.P.Mutyalappa, Superintendent of Post
Offices, Nandyal. .

6 Mr .D.MOses, Superintendent RMS, Ve Divisien,
: Visakhapatnam,

7 Mr.A.Ramakrishnaiah, SUperinten(hnt of Post Offices,
' ‘Guntakal.

8. One copy to Library, CAT.Hyd.
9. Lne are. copye
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OA.776/95

Judgems nt
( As par Hon. Mr, Justice V. Neeladri Rao, VC )

Heard Sri K.S.R, Anjaneyulu, learned counsel for

the applicant and Sri K. Ramulu, learned counsel for the

" res ponde nts,

2. This OA is Piled praying Por declaration that the
seniority list of{ﬁ}sls..GrOUpégi;s ‘on 1-1-1995 is prior
to the judgeﬁ%ﬁb in the ‘case of Virpal Singh Chantan vs,
Union of India end others '(SL3 1987(2) CAT 534) deliverad

);QD .,\/S-.»tt\.
by CAT, as,arbitrary and'untenabla)an seﬁ{aside the sam%)

L
and for consequential diraction to the respondents to

gived seniority in accordance with the above judgement,

3, The judgement in CAT in virpal Singh Chanthan has to

be held as peringtiriem inlview of tha judgement in

AIR 1989 sSC 261 ( Karamchand vs. Haryana State Ele. Board ).
Accordingly this 0A is lisble to bs dismissed.

4, But as it is stated fhat SLP against the judgemsnt

in Ui;pal Singh Chanthan case is pending and as the
Judgement in the said case is not suspended, it is just

and propar to give umpartunlty to the Bppllcant to file
Review npplicatian if the said SLP is going to be

dismissed,

5, In the result this QA is dismissed., But the appli-
cent” 187y Pree to move this Tribunal by wey of Review
Rpplication if the SLP against the judgement in VWirpal

Singh Chanthanigése is going to be dismissed. No costs,

&. The 0A is ordered accordingly, at the admission stage.//“

I g o
(R.Rangara jan) (V. Neeladri Raa)
Nembaréﬁdmn) Vice Chairman
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Dated : July 20, 1995 _
Dictated in oOpen Caurt iﬁ“*ﬁ
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IN THE CENTRAL ”DMI‘"\TISTQATIVE TRIBJNAL ~
HYDERABAD BENCH AT HYDERABAD. /
e

THE HON'BLE MR.JUSTICE V.NEELADRI RAO
VICE CHAIRMAN '
AND

THE HON'BLE MR,R.RANGARAJAN: (M{ADM)
. , ’ . ‘ .
o 0. . 1o,

~ GRDERAJUDG ME NT :

M.A./R.A./C.AcNoO.
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OA'.NO..L' 776[

TA.No. : (w P o )

admitted and Interim directions
iSSued;

Allowe;i. . -
Disposed of with directi@ns.-

Dismissed.
Dismissed as- withdrawn

Dismiéged for default

Qfdéfed/Rejected.‘

© N®iorder as to costs.:
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